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Petitioners have called in question the validity of the proceedings in Crime

No.0013/2022 in C.C.No.8717/2022 and have contended that the charge sheet

has been �led referring to the provisions of the Karnataka Epidemic Diseases

Act, 2020, but there is no noti�cation under Sections 3 and 4 of the Karnataka

Epidemic Diseases Act, 2020, without which question of invoking the provisions

of the Karnataka Epidemic Diseases Act, 2020 does not arise. 

Attention is drawn to the noti�cation of the Government at Annexure-F which

makes reference to the provisions of the Disaster Management Act, 2005 and it

is the submission of Sri. A. S. Ponnanna, learned Senior counsel appearing for

the petitioners that for the purpose of the Karnataka Epidemic Diseases Act,

2020, reliance cannot be placed on the orders passed under the Disaster

Management Act, 2005. 

Accordingly, subject to further consideration, there would be stay of the

proceedings in C.C.No.8717/2022 pending on the �le of the 42nd ACMM,

Bangalore, till the next date of hearing. 

Learned HCGP accepts notice for respondent No.1.

Issue emergent notice to respondent No.2.


